CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

P No. 41 /2000

IN
0A No.68/95 i
New Delhis this the [7 day of November, ’ZSGG?
HON'BLE MR.S.RLADIGE VICE CHAIRMAN(A).
HON'BLE DR.ALVEDAVALLI,MEMBER ()
Association of Examiners,

Muradnagar Ordnance Factory,
Muradnagar seveeshoplicantes

(By Adwocate: Shri B.S.Meinee)
Yersus

Union of India

through

1. Shri DoRangpalan’

Chairmany "
Ordnance’ Factory Board,

Caleouttas
2. shri K.p.Singh
General Mapager,

Ordnance Factory,
Muradnagare csssse. REBSpoOndenta.

(3y Adwoczte: Shri SeMdArif)

Heard both sides on C.P ,"No.&‘l;’ZE)GE’) alleging
contumacious non-compliance of the Tribunal®s order

deted 9.9,199 in OA No.68/95,

2, By that order dated 979,99 respondents

had been directed to consider applicants for promotion
to the grade of Highly Skilled Grade IT (R, 330=450
pre revised) with effect from the date their junicres
were so promo teds’ These directions were t have been
implemented within 3 months from the date of receipt

of a copy of ths orders

3e' Respondents had filed an RA seeking roview of
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that order dated 9,'9,/99 uhich was disnissed on 23;“"5?;’2;?5?3;

Thereafter they filed an MA for extension of timed

4 Meanuhile they have issuad orders de ted
23’?352000 (Annaxure=R=1, R-Ii and R-fzzjf) in complisnce
of the Tribunal's order dated 9.9,/99,

5 Shri Mainee has houever contended that as

those junior to the spplicants uere initially proms ted

on 20'3;571%91, even if their date of promotion was subseqguen ity
changed to a later date, @pplicenis should bs granied
conssquential benefits including financial bLenefite

from 2047591 and not from thet later date, and by

not doing this, respondents are guilty of contenpt,

6o Respondents deny these assertions amd stats
that they have complied strictly with the Tribunalfs
order dated 9'@9.!99.3

7. WJe have considered the rival contentions .
8:‘ ‘fe note that respondents in their rveply

have given details of the manner in which the seniariw
has been recast in respect of each of the applicants
pursuant to the Tribunal's srder dated 949199, prima
facie this represents compliance of the Tribunallts
aforesaid ordsr and respondents hawe themselvss ststad

in their reply that if thaere is any lacuna still nanding,
the same can bs attended to by them, if it is brought

to their notice by the appl:icar'l‘l:s’.;'é

9 In any case, there was nothing in the Tribunal i=
order dated 91999 requiring respondents to grant applioants
the financial benefits from 207,91
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19% The C.PT is therefore droppeds Notices 2rs

discharged?

R 7 # F
( DR,AGVEDAVALLI ) (SeR.ADIGE"
MEMBER (3) VICE CHATIRMAN{A),

§
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